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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH AT NEW DELHI. 

ORIGINAL APPLICATIONN NO. 807 OF 2022. 

IN THE MATTER OF   

Bhavak Parashar     ………. Applicant 

     Versus 

Smt. Indu Walia & Ors.    ………. Respondents 

Sr.No. Particulars Page No. 

1. Reply to Original Application No. 807 of 2022 consisting of  

7 pages including affidavit of respondent no. 3 

 

   

2. Annexure R-3/1 

Copy of letter/notice  no. 458/19-213-16 dated 31/7/2019. 

 

3. Annexure R-3/2  

Copy of  letter/notice  no.458/19- 239-41 dated 13/08/2019. 

 

4. Annexure R-3/3 

Copy of letter/notice no. no. 458/2019-282 dated 02/09/2019 

 

5 Annexure R-3/4 

Copy of letter/notice no. 458/19- 614-15 dated 18/2/2020. 

 

6 Annexure- R3/5 

Copy of application of Indu Walia dated 06/07/2020. 

 

7 Annexure R3/6 

Copy of letter/notice no. 458/19- 474-77 dated 06/02/2021. 

 

8 Annexure R3/7 

Copy of complaint no. 1/ notice no. 458/19- 364-67 dated 

24/12/2022. 

 

9 Annexure R3/8 

Copy of complaint of shri Bhavak Parashar dated 07/03/2022. 

 

10 Annexure R3/9 

Copy of extract of proceedings of meeting held on 

11/05/2022. 
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11 Annexure R3/10. 

Copy of letter no. S-4/vol-II/2021- 44-52 dated 18/5/2022. 

 

12 Annexure R3/10 (B). 

Copy of  letter /complaint no.1/22- 114-21 dated 03/06/22. 

 

13 Annexure R3/11 

Copy of  Action Taken Report of Forest Department , DFO. 

Una. consisting of  ten pages. 

 

14 Annexure R3/12 

Copy of Action Taken Report of Mining Officer, Una  

 

15 Annexure R3/13 

Copy of Action Taken Report of HP State Pollution Control 

Board, Regional Office , Una.  

 

16 Annexure R3/14 

Copy of letter written to Tehsildar, Una no. 256-57 dated 

02/08/2022.  

 

Place: Una 

Dated :  17/01/2023.  

               
      (Pankaj Sharma) 

      Member Secretary, 

      Special Area Development Authority, 

      Una-cum- Assistant Town Planner, 

      Sub-Divisional Town Planning Office, 

      Una Distt.  Una (HP)- 174303. 

 

   Through 

      Shri Munish Kumar Advocate, 

      Panel Councel, 

      For the State of H.P.  

      S-138, LGF , G.K. 1 

      New Delhi. Ph.: - 9971493975.  

     E-mail: chambersofmanishkumar@gmail.com 
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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH AT NEW DELHI. 

ORIGINAL APPLICATIONN NO. 807 OF 2022. 

IN THE MATTER OF   

Bhavak Parashar     ………. Applicant 

     Versus 

Smt. Indu Walia & Ors.    ………. Respondents 

 

  Reply to Original Application No. 807 of 2022 on behalf 

of Respondent No. 3 i.e. Member Secretary Special Area 

Development Authority, Una/Assistant Town Planner, Sub 

Divisional Town Planning Office, Una Distt. Una (HP) 174303 

MOST RESPECTFULLY SHOWETH 

REPLY TO THE FACTS 

On Merits:  

1 That the contents of para no.1 need no submission from the 

replying respondent being matter of record. 

2 That the comments of para no. 2 need no submission from the 

replying respondent. 

3 That the contents of para no. 3 relates to revenue department 

regarding execution of sale deeds. Hence, no submission from the 

replying respondent.  

4 That the contents of the para no 4 needs no submission from the 

replying respondent. 

5 That the contents of para no. 5 not pertaining to replying 

respondent. However, it is submitted that during detection of 

unauthorized constructions/development and site inspections 
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within the ambit of Special Area, Una, it came to notice that  an 

unauthorized development of land bearing kh. no.s. 2894, 

2423/2875, 2874, 2861, 2862, 2863 & 2895 etc. situated at village 

Malahat Tehsil & Distt. Una (HP) is being carried out by smt. 

Indu Walia d/o Shri Mohan Lal R/o H. No. 108, Vasant Vihar 

Rakkar Colony Tehsil & Distt. Una (HP) and an action under the 

provisions of Himachal Pradesh Town and  Country Planning 

Act, 1977 (Act, no. 12 of 1977) has been taken and a notice under 

section 39 of above said act has been  issued vide no. SADA 

(Una) Complaint file/ UAC /  Notice No. 458/2019 - 213-16 dated 

31/7/2019 with the copies to The Executive Engineer, HPSEBL, 

Division Rakkar Colony, Una,  Executive Engineer, Irrigation and 

Public Health Department, Division no. 1 Una and Divisional 

Forest Officer, Forest Department Una for information and further 

necessary action. Copy annexed as annexure- R-3/1 and 

simultaneously further course of action under sub Section (2) of 

Section 39, Sub Section (1) of Section 39-A & under Section 39 B  

vide notice No. 458/19- 239-41 dated  13/8/2019, 282 dated 

2/9/2019 & 614-15 dated 18/2/2020 respectively. (Copies 

enclosed as annexure R-3/2 to 4).  In response to  the above 

notices, Smt. Indu Walia, submitted her reply on 3.7.2020 

diarized on  6/7/2020 in the office of replying respondent with a 

statement that the land in question situated at village Malahat is 

being developed for personal use and plan for sub division of land 

under Himachal Pradesh Town and Country Planning Act, 1977 

shall be submitted very soon. Copy enclosed as annexure R3/5. 

A letter to Smt. Indu Walia has been issued vide no. SADA (Una) 

Complaint file/UAC/Notice No.458/2019- 69 dated 15/7/2020 

with a direction to submit the case for approval of sub division of 
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land as well as reminders vide no. 474-77 dated 06/02/2021 and 

364-67 dated 24/12/2022 (Copies enclosed as annexure- R-3/6 

& 7). Now Smt, Indu Walia D/o Shri Mohan Lal has applied to 

grant permission/approval for sub division of land situated at 

village Malahat Tehsil & Distt. Una (HP) through online on the 

departmental web portal bearing reference no. 01202200514 

dated 31/12/2022. After examine the case/application, it has now 

been reverted to the applicant with some observations as noticed 

in the case/application.   

 Further submitted that on receipt of complaint from Shri Bhavak 

Parashar, dated  07/03/2022, copy enclosed as annexure R-3/8,  

the matter examined and was put up in the house of Special Area 

Development Authority, Una in its meeting to apprise the house 

with the factual position.  The  meeting of Special Area 

Development Authority, Una held on  11-05-2022 under the 

Chairmanship of Chairman of above said authority-cum Deputy 

Commissioner, Una. After detail discussion, the house constituted 

an Administrative Committee under the Chairmanship of worthy 

Sub Divisional Officer (civil) Una to conduct a Joint Site 

Inspection. The extract of proceedings of meeting showing the 

constituted committee members is enclosed as annexure R-3/9. 

All the concerned members of constituted committee were 

intimated vide letter no. SADA (Una)meeting/S-4/Vol-VIII/ 2021 

–44-52 dated 18/5/2022 (copy enclosed as annexure-R-3/10). 

Joint Site Inspection was conducted on 30/05/2022 and on the 

spot, the Chairman of aforesaid committee directed all the 

committee members to submit the Action Taken Report to the 

Member Secretary, Special Area Development Authority, Una. 
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Accordingly a letter was written to all the committee members 

vide no. SDTP(U)E-26/complaint No.1/2022- 114-21 dated 

03/06/2022, copy enclosed as annexure R-3/10 (B). But on none 

receipt of Action Taken Report, reminders were issued to the 

concerned committee members. After issuance of various 

reminders to the concerned department, only Action Taken Report 

from Forest, Mining departments and Himachal Pradesh State 

Pollution Control Board, Regional Office, Una has submitted 

their action taken report and rest of the committee members has 

not submitted their report yet. Copies of Action Taken Report as 

received yet are enclosed an annexure R-3/11 to 13. 

6 That in reply to para no. 6, it has been explained in para no. 5 

supra. 

7 That in reply to para no. 7 it is submitted that a complaint against 

organized felling of trees and then mass scale leveling of hills in 

TCP Area was received from the complainant. In this regard it is 

intimated that the action against the unauthorized development of 

land in question was already initiated as narrated in para no. 5 

supra. However, it is submitted that as per the General 

Regulations of Appendix-1 of Himachal Pradesh Town and 

Country Planning Rules. 2014 (amended) that maximum hill cut 

is allowed up the height of 3.50 meter.     

8 That the contents of para no. 8 need no submission from the 

replying respondent.  

9 That the contents of para no. 9 need no submission from the 

replying respondent.  

62



7 
 

10 That the contents of para no. 10 need no submission from the 

replying respondent. 

11 That the contents of para no. 11 are admitted to be correct being 

matter of record. However, it is submitted that after receiving of 

copy of stay order dated 11/7/22 and 27/9/22 as mentioned in the 

original application, replying respondent has made a request to 

the Tehsildar, Tehsil office, Una to take further necessary action 

as per the order announced by the HPRERA, Shimla. Copy 

enclosed as annexure R-3/14    

12 That the comments of para no. 12 pertain to Forest Department. 

Hence, need no submission from the replying respondent. 

REPLY TO THE GROUNDS OF COMPLAINT: 

1 That the contetnts of para no.1 and sub para (a) to (e) of the 

grounds of complaint are not pertaining to the replying 

respondent. Hence, need no submission from the replying 

respondent. However, letters/action taken report as received from 

Divisional Forest Officer, forest department divisional office, Una 

and Mining Officer and Himachal Pradesh State Pollution Control 

Board, Regional Office, Una in compliance of Joint Site 

Inspection conducted on 30/05/2022 has been enclosed as 

annexure R-3/11 to 13 with the reply of original application 

supra.  

2 That in reply to para no .2 of grounds of complaint, it is submitted 

the maximum hill cut is allowed up to the height of 3.50 meter as 

per the General Regulations of appendix-1 of Himachal Pradesh 

Town and Country Planning Rule, 2014 (amended). It is fact that 

land in question has been leveled at site by Smt. Indu Walia & 
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other co-owners of land. However, it pertains to Mining 

Department, whose report has annexed supra.  

3-9 That para nos. 3-9 of grounds of complaint needs no submission 

from the replying respondent which pertains to other concerned 

departments. However, the replying respondent has already taken 

an action against the unauthorized development of land as 

explained in para 5 of original application supra and Smt. Indu 

Walia has now applied for approval of sub division of land as 

mentioned above.  

SUBMISSION TO THE PRAYER 

1 That the contents of para no. 1 to 5 of the prayer clauses are 

being wrong, incorrect to the some extend and hence denied. 

In view of submission made hereinabove and facts and 

circumstances of the case, it is therefore, prayed that the 

Original Application may kindly be dismissed in the interest 

of justice. 

Place: Una 

Dated :  17/01/2023.         

                  
      (Pankaj Sharma) 

      Member Secretary, 

      Special Area Development Authority, 

      Una-cum- Assistant Town Planner, 

      Sub-Divisional Town Planning Office, 

      Una Distt.  Una (HP)- 174303. 

   Through 

      Shri Munish Kumar Advocate, 

      Panel Councel, 

      For the State of H.P.  

      S-138, LGF , G.K. 1 

      New Delhi. Ph.: - 9971493975.  

     E-mail: chambersofmanishkumar@gmail.com.  
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI. 

ORIGINAL APPLICATION NO. 807 OF 2022. 

 

IN THE MATTER OF  

Bhavak Parashar     ………. Applicant 

     Versus 

Smt. Indu Walia & Ors.    ………. Respondents 

AFFIDAVIT 

 I, Pankaj Sharma s/o Shri Yugal Kishor Sharma, aged 37 years, 

permanent resident of village Kaulapur Post Office Chamukha Tehsil 

Rakkar, Distt. Kangra H.P., presently working as Assistant Town 

Planner, Sub Divisional Town Planning Office, Una (HP) - cum- 

Member Secretary, Special Area Development Authority, Una (HP) do 

hereby solemnly affirm and declare as under: 

1 That the accompanying reply to the Original Application No. 807 

of 2022 has been prepared and drafted at my instance and 

contents of para no. 1 to 9 of the reply are true and correct to the 

best of my knowledge as per the information derived from the 

available official record.  

2 That no part of it is false and noting has been concealed 

therefrom.  

Verification:- That I the above named deponent do hereby further 

state, verify declare on oath that the contents of the above affidavit are 

true and correct to the best of my knowledge and belief. No part of the 

same is false and nothing has been concealed therefrom.  

Verified at Una today on 18th  day of January, 2023. 

       
      (Pankaj Sharma) 

      Member Secretary, 

      Special Area Development Authority, 

      Una-cum- Assistant Town Planner, 

      Sub-Divisional Town Planning Office, 

      Una Distt.  Una (HP)- 174303. 
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